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2. The Committee met on the 16th November, 1971, for—
I Qlassification and allocation of time for discussion of Bills (Vide
Appendix).
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IIl. Examination of the following Constitution (Amendment) Bills under
mzum (a) of the Rules of Procedure:—

(1) The w (Amendment) Bill, 1971 (Amendment of
Jagannathrao Joshi.

mw!m
(Z)NWW)MIMI (Insertion of new
article 154) by K. Chandrappan.

(3) The Constitution (Amendment) Bill, 1971 (Amendment of
mrsumhms.um

(4) The Constitution (Amendment) Bill, 1971 (Amendmens of
Bibhuti Mishra.

articles 3, Ant.)l’]N
(5) The )‘l"" (Insertion of new

14> by S D K P
article 1414) by Shri D, K.

IV. Further cxamination of the A{“}!ﬂ. 1971
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which was m&&m on the
Mldy.
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thar all the Bills Cod?
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5. The Committee then congidered the request of Shri  Shibban Lal

The Member who atended the sitting pressed for ! Bill being put in cate-
gory ‘A" and for sliocation of 4 houry for its ‘ The also
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Mﬂhhdhw_ of the Bill
rendered to the nation
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The Commitice, considered the matter, decided that the Bili might be
Mhm‘mn hours be aflotted for its discussion,

Examination of Constitution (Amendment) Bills
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7. After considering all aspects of the Bills, the Commitiee arrived at the
following findings: —

~ Findings of the Commitiee
mmm (W)ﬂ. 1971 (Amendment of Sevenin
Scheduley by Shri Jagannathrao Joshi,

The Bill secks 1o mmnummmu»am
31 of the Concurrent List of Cm-i&avlwbanhdmb

The Committee recommend that the Member might be permitted to move
for leave to introduce the Bill

(2) TheComtimion (Amendment) Bill, 971 (Insertion of new article 154)
by Shri C. K. Chandrappan,

The Bill secks to add a Fundamental Right in Part [II of the Constitution
against accumulation of wealth and the means of production in the hands of
a few to the detriment of the common man.

The Committee recommend that the Member might be permitted to move
t«mmmmnﬂ
(3) The Constitution (Amendment) Bill, 1971 (Amendment of articles 15
and 16) by Shri S, M. Siddayya.

mum»mmlswudmwm.m
to make it obligatory on the of the Government to make special

sions regarding advancement mnddy-d, class
of citizens or for Scheduled Castes or Scheduled Tribes and for reservation of
appointments or posts in favour of backward class of citizens.

The Committee recommend that the Member might be permitted to move
for leave to introduce the Bill

(4) The Constitution (Amendment) Bill, 1971 (Amendmeny of articles 3. 4,
etc.) by Shri Bibhuti Mishra.

mmumuhnw and for this purpose secks
to amend or omit various articles g&nb-.

The Committee postponed further Mdhnbmm

=

) The Constitution (Amendment) Bill, 1971 (Insertion of new article
1414) by Shri D, K. Panda.

The Bill seeks to insert a new article 141A with a view to provide that the
maumwhlcmmw State of Punjab shall
be binding on Parliament or any court or any authority

The Commitice recommend that the Member might be permitted to move
for leave to introduce the Bill.

Further examination of the Constitution ( Amendment) Bill

£ The Committee took up further cxamination of the Constitution
(Amendment) Bill, 1971 (Amendmenm: of article 51) by Shwi C K
w!”' the consideration of which was postponed on y

Shri C. K. Chandrappan, Member-in-charge of the Bill was not
a&'mam.ﬁwma’:uau
next sitting.

9. The Committee recommend that—

(i) the amificaion and sflocaion of time o Bll b
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mitted to introduce his
{Insertion of mew article 154).

New Devw; G. G. SWELL,
November 16, 1971 Chairman,
Kartika 25, 1893 (Saka) Commitiee on Private Members' Bills
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the com-
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1 2 3 4 s
1 The Salaries and Allowances of Ministers 103 of B 2 hours
Bill, 1971 by Shri H. M. Patel 1971
2 The Constitution (Amendment) Bill, 1 of B 2 hours
Mm#-ﬁdcxudhag‘ ’:97:
m.ﬁ&u;ﬁ.m;byﬁhﬂ(lﬂ-
3 The Land (Amendment) Bill, 93 of B 2 houns
mﬂ .’qmu “sl):ys 971 .
snsertion of mew section 1 :
Shn §. C. Samanta.
The Constitution ) Bill, 96 of B 2 hours
. (demmm& wn
Chandrappan.
s mmmdaﬂucug 108 of B 2 hours
Orders (Amendment) 1 wn
Shri C. Chittibabu, -
6 The Prevention of Pollution of Air and 102 of B 2 hours
Water Bill, 1971 by Shri Shibban Lal 197
Saksena.
7 Bill, « B 2 hours
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